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CENTRAL ADMINISTRATIvE TRIBUt\LAL 
BAI\}GALCFLE BENCH 

Commercial Complex(B) 
Indiranagar 
Bangalore - 560 038 

74 ated . 

Application Nos. 489 to 507 & 523 to 526/87(F) 

Applicants 	 Respondents 

Shri Ravindranath Kate K & 22 Ors V/s The GM, Southern Railway 
Madras & 5 Ors 

To 

Shj Ravindranath Kate K. 

Shri Ravjndra Naidu 

Shri E. Gopinath 

Shri K. Chandran 

Shri Jarnshidkhan 

Shri G. Venkatesh 

Smt Vijayakumari 

Smt Sharada 

Smt Urnadevj 

Smt Sajeeda Begum 

Smt Prasannakurnarj 

Smt S;. Radha 

Smt R. Nirmala 

Smt Sarvarnangala 

Smt Sarala 

Smt Bhagyalakshrni 

Smt Charnu 

Shri Munigangaiah 

Shri K.L. Krupa 

(Si Nos, .1 to 1 	ELRs, 
Reservation—cum—Enquiry Office 
Southern Railway, 
Bangalore City) 

Shri S.M. Babu 
Advocate 
242, Vth Main, Gandhinagar 
Bangalore - 560 009 

21, Kurn G. Vasanthakumarj 
1159/8, Milk Centre, Main Road, 
Mys ore South 
Mys ore 

Smt Meherun Bhi. 
106, Loco Colony 
VV Mohalla 
Mysore 

Smt Jacintha Jones 
Chief Reservation Office 
Bangalore City Railway Station 
Bangalore 

Kurn,G, Girijamma 
Upper Street 
Aunthar 
Guthamma Temple 
Bhadravathj 
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Shri. M. Abdul Raharnan 
Advocate 
No,. 306, Subedar Chathrarn Road 
Bangalore - 560 009 

The General Manager 
Southern Railway 
Park Town 
Madras - 3 

27 The Chief Commercial Superintendent 
Southern Railways 
Madras 

The Divisional Commercial Superintendent 
Southern Railway 
Bangalore 

The Divisional Railway Manager 
Southern Railway 
Bangalore 

The Chairman 
Railway 8oard 
New Delhi - 110 001 

hri Ramesh 
Bangalore city Reservation Office 
Railway Station 
Bangalore 

Shri M. Sreerangaiah 
Railway Advocate 
32  S.P. Buildings, 10th Cross 
Cubbonpet iVlajfl Road 
Bangalore - 560 002 

Subject : SEDIIfl COPIES OF CRDER PASSED BY THE BEI'L1-i 

Please find enclosed herewith copy of Order passed by this 
Tribunal in the above said applications on 29-10-87 

H 
Section Off icer 
(Judicia1): 

End ': As above 



CENTLAL ADMINISTATI\JE TR .IUuNAL 

B A N A LU F E 

DATEI.) THIS It-iC 29TH DAY UI OUTUBER, 1987 

Hon' ble Shri Justice K.S. Puttasuamy, \Jice—Chairman 
Present: 	 and 

Hon' ble Shri L.H.A. Fego, 1enber (A) 

APPLICATION NOS. 489 TO 507 & 523 10 526/87 

Sri. Ravendranath Kate K. 
a3d 	23 	years, Applicant 	in 
51'o 	B. 	Krisina 	Rao. 	- ... A. 	No.489/87 

 Sri. 	Raiindra 	Naidu, 
aed 27 	years, ... Applicant in 
S/o 	J.u. 	Rarnacnandra. A.No,490/87 

3, Sri. 	C. 	Loptnath, 
aged 	27 	years, ... Alicant 	in 
s/o 	Eitniraj. A.No.491/37 

 Sri. 	K. 	Cnandran, 
aged 28 	years, ... Applicant in 
5/a 	P. 	Kuppusuamy. A.No.492/37 

 Sri. 	Jamshidkhan, 
ajed 36 	years, ... Alicant in 
S/o 	Abdul Rasid 	Khan, A.No.493/87 

 Sri. 	U. 	'JenL<atesr, 
aged 36 years, ... Annlicant 	in 
s/o, Narasiah. A.No.494/37 

 'Jijayakumari, 
aged 30 years, ... Anlicant in 
i/o 	M.R. 	Prasad. A.No.493/87 

S. Mrs. 	Sharada, 
26 years, ... Applicant in m d 

N. 	Mohan Ram. A.No.496/87 

 Mrs. 	Umadevi, 
a wed 26 years, ... Applicant in 
0/0 	.. Lhannaopa. A.No.497/87 

 Mrs. 	Sajeeda 	Begum, 
aged 27 	years, ... Aplicant in 
0/c 	Abdul Rasheed. A.No.498/87 

 Mrs. Prasannakumari, 
aged 27 	years, ... Applicant in 

'\ 
w/o 	M.R. 	Unni. A.No.499/87 

?, 4. Mrs. 	S. 	Radna, 
fl aged 29 years, .. ; 	Aplicant 	in 

U/c N.S. 	onndan A.No.500/87 
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Mrs. 	R. 	Nirmala, 
aged 29 	years, ... Applicant 	in 
0/o C. Ramaiah. P.No.501/87. 

Mrs. 	Sarvamangala, 
a 5 ed 	27 	years, ... Annlicant 	in 
D/o 	Bagirathi. A.No.502/87 

Mrs. 	Sarala, 
aged 27 	years, ... Applicant 	in 
w/o Ravi. A.No.503/87 

Bhagyalakshrni, 
aged 29 	years, ... Applicant 	in 
0/0 Chikashamanna. A.No.304/37 

Mrs. 	Chamu, 
aged 	31 	years, g ... Applicant 	in  
o/o 	M. 	Subrarnanyan. A.No.505/87 

1B. 	Pluniganyaiah, 
aed 	28 	years, 
S/o,Hanumaiah. 

... Applicant 	in 
A.No.506/87. 

1, 	K.L. 	Kruoa, 
aged 33 	years, 
6/0 	I.P. 	Krishnaswaniy. 

... Applicant in 
A.so.507/87. 

( 	All 	are 	working 	as 	ELRt s 	in 
R eserv ation-cum-Enquir y 
office, 	Southern Railway, 
Bangalore City) 

(Shri 	S.M. 	Babu, 	Advocate) 
Miss. 	u. 	\Jasaniakurnari, 
0/0. 	S. 	Covindasuamy, 
aged 29 	years, 
No.1159/8, 	Milk 	Centre, 
Plain Road, Mysore 	South, ... Applicant in 

A.No.523/87 Mysore. 

Mrs. 	Meherun 	Bfli, 
J/o 	Abdul 	1'lazeed 9  
ad 32 years, 
D.No.106, 	Loco 	Colony, ... Alicant 	in 
V.V. tiohalla, 	Mysore. A.No.524 /8 7 

Mrs. 	Jacintha Jones, 
j/0. 	V. 	Jones, 
aged 	28 	years, 
Chief Reservation 	Office, 
Bangalore City Railway Staion, ... Applicant in 

A.No.525/97 Bangalore. 

'\23. Miss. 	U. 	Girijamma, 
D/o. 	V. 	Bheemo'Ja 	(Late), 3fl 

!' a g ed 32 	years, 	Upper Street, 
Aunthar, 	Cutnamna Temole, ... 	- Applicant 	in 

A.No.52/87 Bhadravatlii. 

C 	Shri 	.bdulRahaman, 	Advocte) 
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'I. 

The Ueneral Manager, 
Soutnern Railways, 
Madras. 

The Chief Commrcal Suoerintendent 
Southern Railways, 
Madras. 

Divisional Commercial Suerintendent, 
Southern Railway, 
Bangalore. 

Divisional Railway Manaer, 
Southern Railway, 
Bangalore. 

. The Chairman, 
Railway Board, 
New Delhi. 

6. Mr. Ramesh, 
Bangalore City Reservation 
Office, Railway Station, 
Bangalore. 

(Shri M. Sreerangaiah, Advocate) 

Common respondent 
in A.No.4B9 to507 
and A.No.523to526 

Respondent No.5 in 
A,No.489 to 507 and 
R.No.1 in A.No.523 to 
526. 

Respondent No.6 in 
A.Nos.523 to 526/87. 

These applications having come up for hearing to-day, 

!ice-Chairman made the following: 

OR D E R 

As the questions tnat arise for determination in these 

cases are common we propose to dispose them of by a common 

order. 

2. 	The applicants are working as Clerical Assistants on 

daily wages basis to assist the Booking Clerks in the Reser-

vation and enquiry office at the Bangalore City Railway 

ion during peak seasons. AoprehendLny that their servicEs 

d be terminated, the applicants by senarate bjt identical 
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aplicat.tons aeoroached this Tribunal under Section 19 of 

the Administrative Tribunals Act, 1985 for aprooriate 

reliefs. 

In their rely, tne resondents have resisted the 

applications. 

Sriyuths S.K. \Jenkatarana Iyenar, M. Abdul Rahman, 

learned counsel for th aiilicants contend that the cases of 

the aiielicants were in all fours to the cases decided by the 

Princiral Bench in OA No.1174A of 1985 decided on 28th August 

1937 (russ NEE- RA MEHIA & OTHERS v • UNION OF INDIA AND OTHERS) 

and tney were all entitled for regularisation on the same 

terms and conditions stiulated in that very order. 

Shri M. Sreerangaiah, learned counsel for the reseondents 

contends that these cases were not similar to Miss. Neera Mehta's 

case and therefore the ratio in that cannot govern these cases 

at all. 	 I  

6. 	Je have carefullyexamined whether these cases are 

similar to MissNeera Mehtat s case decided by the Principal 

Bench. Je find thet they are similar in all resnects to that 
/ is 

case. Ins only difference/in tie nomenclature 	of the posts 

hd that 	 cannot and should not make any difference 

in deciding unether they are similar. If they are similar in 

all respects, then we are bound to follow the decision in 

s. Mehta' s case and maKe similar directions. 	For tne 

y reascns stated in Miss.Neera Mehta's case, we direct the 
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Resiondents that the aoplicants who were engaged on or 

before 17.11.1935 shall be regularised and absorbed 

against regular ijosts after they have comrleted three 

years of service from the date of their initial engage-

ment subject to their fulfilling all other conditions in 

regard to qua1ificatons etc., as contained in circjlars 

dated 21.4.1932 and 20.4.1985 of the Railway Board. 

7. Aoolications 	are disiosed of in the above terms. 

But in the circumstances of the cases, we 
direct the 

oarties to bear their own costs. 

A. 
tttip, 

*) Member A)

Ile 

L 

'a1 	
71 SC, u e c c 

bsv /Mrv. 

SECTION OFHC 
ic(t A (si 

CEITAL A1USTATfl TB!3LHA1 

A1TI3tAL 



CENTFkfL AUY11NISIRATIVE ThIBLj'JAL 

BANCALORE BENCH 

il 

0 	

Commorcjal Complex (BDA) 
Indiranagar 
Bangaloro - .560 038 

Dated: liOr:fl989 
CONTEMPT 
PETITION(CIVI (No (s) 

IN APPLICATION NOS, 
W.P.ND (o) 

42tø46 
89 

495 9  4971, 5069  524 & 525/87(F) 

applicant U(s) 	
çpondents 

Smt Vijayakumari & 4 Ore 
	

V/s 	The General Manager, Southern Railway, 
Madras & 4 Ore 

To 

Smt Vijayakumari 

Kum. We Devi 

Shri Munigarigaiah 

Smt Meherun Shi 

Smt Jacinthe Jonas 

(Si Nos. I to 5 - 

£LRs in Reservation-cum-Enquiry Office 
Southern Railway 
Bangalore City Railway Station 
Bangalore - 560 023) 

Shri S.K. Srinivasan 
Advocate 
No.10, 7th Temple Road 
15th Cross, Malleswaram 
Bangalore - 560 003 

The General Manager 
Southern Railway 
Head Quarters Office 
Park Town 
Madras - 600 003  

e. The Chief Commercial Superintendent 
Southern Railway 
Headquarters Office 
Park Town 
Madras - 600 003 

9. The Divisional Commercial. 
Supe rintendent 
Southern Railway 
Bangalore Division 
Bangalore - 550 023 

10. The Divisional Railway Manager 
Southern Railway 

.Bangalore Division 
Bangalore - 560 023 

11., The Chairman 
Railway Board 
Rail Shavan 
New flhi - 110 001 

12. Shri M. Sraerangaiah 
Railway Advocate 
Hctól Mayura Building (2nd Floor) 
No. 2, Kumbargundi Road 
(Silver-Jubilee Park Road Cross - 
Near Town Hell) 

Bangalore - 560 002 

Subject : SENDING COPIES OF ORDER PASSED BY THE BENCH 

Please find enclosed herewith a copy of 
C.P.(Civil) 

passed by this Tribunal in the above saidZ'application(s) on 	6-.10-9 

End : As stated 

jrjIit 
J7DEP'

iTY 
REGISIRAR 

(iuDIcxA.L 



BEFE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

8AtGALUIE BENCH, BAPiALE. 

DATtD THIS THE 6TH DAY OF OCTOBER 1989. 

Pr.eents Non'ble Shri 3uetic. K.S.Puttaewemy 	.. VICE CHAIRMAN 

Hon'bl. Shri L.H.A.Rego 	 .. IqEP1BER(A) 

CONTEMPT PCTITION(CLVIL) NO.42 to 45)1989 

Smt.Vijayakinari, 

PIs.Uma Devi, 

Mr.Munigangaiah, 

Mrs. Msheun Rhi, 

Mrs. )acjntha 3ones 

(*11 ar. working as (iRe in 
Reservationcum Enquiry Office, 
Southern Railway, B'lore City 
Railway Station , B'lore 9) 

(Shri S.1.Srinivasan 	.. Advocate) 

vs. 

General Manager, 
Southern Railway, 
Head Quarters Office, 
Park Town, 
Madras 600 003. 

ee Applicants 

2-The Chief Commercial Supdt., 
Southern Railway, 
Head Quarters Office, 
Park Town, 
Madras 600 003. 

The Divisional Commercial Supdt., 
angalore Division, 
uthern Railway, 

anoalore 9. 

The Divisional Railway Manager, 
Bangalor. Divilon, 
outhern Railway, 

Sangalore 9, 
S 

The Chairman, 
Railway Board, 
Rail Bhavan, 
New Delhi 110 001. 	 .. Respondents. 

(Shri M.Sr.erangaiah .. Advocate) 

This application has come up today before this Tribunal 

'YI 

for Orders, Hon'ble tlice Chairman made th. following: 
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DR DE R 

Petitioners by Shri S.K.Srinivasan. Respondents by 

Shri M.Srserangaiah. 

2. 	 In these petitions made under Section 17 Sf 

the Administrative Tribunals Act of 1905 and the Contempt of Courts 

Act of 19719  the petitioners have moved this Tribunal to punish the 

respondents for not implementing an order made in their favour on 

29.13.1987 in Application No.s.495,497,506,524 & 525/1987. 

3,, 	 In application nos. 495 497, 5069  524. & 525/1987 

and connected cases, the petitioners and 18 others had moved this 

Tribunal to regularise their service in terms of an order made by the 

Principal Bench of this Tribunal in O.A.No.1174 A of 1986 decided 

on 28th August, 1987 (MS.NEIRA MEHTA & OTHERS vs. UNION OF INDIA 

AND OTHERS), on 29.10.1987, we disposed all of them by a common 

Order in these terms;— 

* For the very reasons stetad in Miss Neera Mehta's case, 

we direct the Respondents that the applicant who were 

engaged on or before 17.11.1986 shall be zegularised 

and absorbed against regular postsafter they have 

completed three years of service from the date of 

their initial engagement subject to their fulfilling 

all other conditions in regard to qualifications, etc., 

as contained in circulala dated 21.4,1932 and 20,4.1985 

of the Railway Board. 

Applications are disposed of in the above terms. 

But in the circumstances of the cases, we direct 

the partiss to bear their own costs.tm 

Shri Sraerangaiah informs us that the Special Leave Petition filed 

by the Railway administration against the decision of the Principal 
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Bench in r's.Neera Plehta's case has been dismissed by the Supreme 

Court and the Railway administration had taken a decision to 

implement the order in that and these cases with expedition for 

which purpose he prays roD at least another 2 months time. 

Shri Srinivasan vehementaly opposes the grant 

of any further time to the respondents to implement our order, 

1 We are satisfied that the facts and circumstances 

justify us to grant time at least till 30.11.1989 to implement our 

orders. We, thersfore, grant time to the respondents till 30.11.1989 

to implement our orders, But in the meanwhile we drop these 

Contempt of Court Proceading8 reserving liberty to the petitioners 

to approach this Tribunal if our orders are not implemented on or 

tfore 30.11,19899  with no order as to costs. 

I 

ICE CHAIRMAN 	\ite 	IEMBCR(A) 

TR

REGN 

iE
Py  

C NTAAL. ADMIMST AnVE TRiBUNAL 
IBANGAEOFIE  
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